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 जारहा  हे--स्मगलिंग रक  नहीं  रहा  है।
 Mr.  Deputy-Speaker:  Order  order.

 He  should  sit  down.  If  he  goes  on
 speaking  like  this,  I  will  have  to  ask
 him  to  go  out.

 Shri  EKameshwar  Sahu:  So  far  as
 the  other  points  raised  by  my  hon.
 friends  are  concerned,  certainly  the
 Defence  Ministry  will  consider  all
 those  suggestions.  I  do  not  think
 there  is  any  other  point  on  which  I
 have  to  make  any  comments.

 Mr.  Deputy-Speaker:  The  question
 da:

 “That  the  respective  Supple-
 mentary  sums  not  exceeding  the
 amounts  shown  in  the  third  col-
 umn  of  the  order  paper  be  gran-
 ted  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  Slst  day  of  March,  1966,  in
 respect  of  the  following  demands
 entered  in  the  second  column
 thereof—
 Demand  Nos,  12,  36,  71,  102,  138  and

 148."
 The  motion was  adopted.

 14.08  brs.
 DEMANDS  FOR  EXCESS  GRANTS

 (GENERAL),  1962-83"
 कब्जा  No.  1--िएबाधतारए  or  Com-

 MERCE  AND  INDUSTRY
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  145,149  be
 to  the  Presid  to  make

 good  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Commerce
 and  Industry’  for  the  year  ended
 the  31st  day  of  March,  1963."

 Demann  No.  24—Customs
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  18,42,220  be
 granted  to  the  President  to  make
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 good  an  excess  on  the  grant  in
 respect  of  ‘Customs’  for  the  year
 ended  the  31st  day  of  March,  1963."

 Desmanp  No.  25—Unton  Excrss  Durie
 Mr.  Deputy-Speaker:  Motion  d

 “That  a  sum  of  Rs.  6,16.046°  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Union  Excise  Duties’
 for  the  year  ended  the  Met  day
 of  March,  1963."

 Demanpn  No.  27—STaMPs
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  20,68,950  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Stamps'  for  the  year
 ended  the  38  day  of  March,
 1963."

 Demanp  No.  28—Avorr
 Mr.  Depaty-Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  257,407  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Audit'  for  the  year ended  the  31st  day  of  March,
 1963."

 Demanv  No.  31—Pensions  anp  OTHme
 ReTmemMent  Benerirs

 Mr.  Depaty-Speaker:  Motion  moved:
 “That  a  sum  of  Rs,  2,46,281  be

 gtanted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Pensions  ang  Other
 Retirement  benefits’  for  the  yaar
 ended  the  31st  day  of  March, 1963."

 Demann  No.  50—ZonaL  Counctia
 Mr.  Deputy-Speaker:  Motion  moved:

 “Thai  a  sum  of  Rs.  10,056  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Zonal  Councils’  for  the

 “Moved  with r
 1206  (Ad)  LSD—7,

 dation  of  the  President.
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 year  ended  the  31st  day  of  March,
 1903."

 AMD  APPROPRIATIONS TO  REsexve  Furve uD  No.  ANDAMAN  AND  NIco-  Mr.  Deputy-Speaker:  Motion  moved: BAR  IpLANDE
 “That  a  sum  of  Rs.  1,70,51,137  be

 7  to  the  Presid  to  make Mr.  Deputy-Sp  Motion  d:

 “That  a  sum  of  Rs.  1,87,650  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Andaman  and  Nicobar
 Islands’  for  the  year  ended  the
 31st  day  of  March,  1963."

 good  an  excess  on  the  grant  in
 respect  of  ‘Posts  ang  Telegraphs
 Dividend  to  Genera)  Revenues
 and  Appropriations  to  Reserve
 हपाएड'ं  for  the  year  ended  the
 31st  day  of  March,  1963".

 Demranp  No.  116—CarrraL  OvTLAY  or
 THE  हाइपर  oF  EXTERNAL  AFFAIRS

 Damanp  No.  81—Oruer  Revenur  Ex-
 PEWDITURE OF  Mouistay  or  Stee.  anp Heavy  हाल

 Mr,  Deputy-Speaker:  Motion  ed:
 “That  a  sum  of  Rs.  4,20,90,911  be

 granted  to  the  President  to  make
 goed  an  excess  on  the  grant  in
 respect  of  ‘Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Steel
 and  Heavy  Industries’  for  the  year
 ended  the  3153  day  of  March,
 1963.”

 Demanp  No.  91—CoMMUNICATIONS
 (Incuupinc  Nariona  HicHways)

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  of  Hs.  35,88,097,  be

 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Communications  (in-
 cluding  National  Highways)'  for
 the  year  ended  the  315  day  of

 Mr,  Deputy-Speaker:  Motion  ed:

 “That  a  sum  of  Rs.  14,98,  047  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  External  Affairs’  for
 the  year  ended  the  31s,  day  of
 March,  1963."

 Demanp  No.  127—Carrran  OUTLAY  oF
 THe  Ministry  of  HEALTH

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  of  Rs.  15,75,127  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Capital  Outlay  of  the
 Ministy  of  Health’  for  the  year
 ended  the  315  day  of  March,
 1963."

 Damanp  No.  140—CapitaL  OuTLay  om
 Posts  AND  TELEGRAPHs  (NOT  MET  FROM

 REvENUE)
 March,  1963.”

 Demann  No.  93—LicHTHOUSES  AND
 1 पन्कडााग्व

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  3,07,736  be

 granted  to  the  President  to  make
 wood  an  excess  on  the  grant  in
 respect  of  ‘Lighthouses  and  Light-
 ships’  for  the  year  ended  the  31st
 day  of  March,  1963.”

 Mr.  Deputy-Speaker;  Motion  moved:

 “That  a  sum  of  Res.  4,43,75,963  छह
 granted  to  the  President  to  make
 good  an  exress  on  the  grant  in
 respect  of  ‘Cupital  Outlay  on  Posts
 and  Telegraphs  (not  met  from
 Revenue)"  for  the  year  ended  the
 31st  day  of  March,  1963."
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 Demanp  No.  142—Deni  Capita.
 OuTLay

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  of  Rs.  6,07,98,007  be

 granted  to  the  President  to  make
 geod  an  excess  on  the  grant  in
 respect  of  ‘Delhi  Capital  Outlay’
 for  the  year  ended  the  315  day
 of  March,  1963."

 Mr.  Deputy-Speaker:  The  above
 demands  are  now  before  the  House.

 Shri  Vallamanda  Reddy  (Marka-
 pur):  Mr  Deputy-Speaker,  1  would
 like  to  draw  the  attention  of  this  House
 to  Demand  Nos.  123  and  87,  specially
 the  policy  of  this  Government  on
 giving  loans  and  grants  to  the  State
 Gover  ts  for  develop  works.
 Now,  soon  after  a  loan  is  given,  the
 Central  Government  is  demanding  in-
 terest  from  the  State  Government  on
 that  loan.  Because  of  this  insistence
 on  immediate  payment  of  interest,  jt
 is  very  difficult  for  the  State  Govern-
 ments  to  go  on  with  their  construction
 projects.  In  this  connection  I  may
 state  that  the  Third  Finance  Commis-
 sion  had  specifically  stated  that  there
 should  be  a  moratorium  on  the  collec-
 tion  of  interest  until  such  time  as  the
 Project  is  completed  and  yields  pro-
 duction  or  return.  So,  I  would  request
 the  Government  to  apply  moratorium
 on  the  collection  of  interest  on  loans
 given  to  State  Governments.

 Some  of  the  State  Governments
 have  taken  up  very  big  projects,  like
 Nagarjunasagar  by  Andhra  Pradesh.
 Because  of  the  rise  in  prices,  the  cost
 of  construction  of  projects  has  gone
 up.  When  started,  the  estimated  cost
 of  this  project  was  Rs.  92,  crores.  Now
 it  has  gone  up  to  Rs.  120  crores  for  the
 first  phase  of  the  project  alone.  If
 we  take  into  account  the  second  phase
 also.  it  will  come  Rs  18  crores.
 During  the  Second  and  Thirgd  Plan
 period  the  State  Government  has  s0
 far  spent  Rs.  100  crores  on  this  pro-
 ject.  Now  it  requires  at  least  Rs,  50
 crores  to  complete  the  first  phase  of
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 the  project.  Besides  these  Rs.  50  cro-
 res,  the  State  Government  has  to  pay
 about  Rs,  40  crores  as  interest  to  the
 Central  Government.  In  other  words
 the  State  Government  will  have  to  find
 resources  to  the  extent  of  Rs.  90  cro-
 res  for  this  project  alone.  Because
 of  the  heavy  commitment  for  this  one
 project,  it  is  very  difficult  for  the  Stute
 Government  to  take  up  other  projecta
 which  are  very  essential  for  the  deve-
 lopment  of  the  State.

 The  Sta.e  Guvernments  have  been
 demanding  for  a  long  time  that  all
 multi-purpose  river  valley  projects
 should  be  taken  over  by  the  Central
 Government  so  that  they  could  be
 completed  in  time  resulting  in  self-
 sufficiency  in  food  production.  Now,
 because  the  State  Governments  could
 not  complete  these  projects  in  time
 the  capital  invested  by  the  States  in
 these  projects  has  become  more  ur
 less  dead  capital,  yielding  no  return.
 At  the  same  time,  they  are  not  able
 to  comp'cte  them  in  time  for  want  of
 funds.

 Therefore,  in  these  days  of  emer-
 gency.  when  we  are  virtually  fighting
 against  Pakistani;  aggression  and  आन
 ervased  food  production  is  the  need
 of  the  hour,  the  Central  Government
 should  either  take  over  this  project
 or  finance  it.  If  the  Central  Gov-
 ernment  could  finance  the  Rajasthan
 Canal  1  do  not  see  any  reason  why
 they  could  not  give  the  same  treat~
 ment  to  Nagarjunasagor  project.
 Nagarjunasagar  is  50  a  national  pro-
 ject  whose  completion  will  result  in
 increased  production  of  foodgrains  in
 the  country.  So,  I  would  appeal  to  the
 Central  Government  to  take  over  this
 project  from  the  Andhra  =  Pradesh
 Government.

 Recently,  the  State  Government  re-
 quested  the  Finance  Minister  to  allot
 additional  Rs.  13  crores  for  complet-
 ing  the  first  phase  of  the  Nagarjuna-
 sagar  project.  When  the  Finance
 Minister  recen‘ly  visite  Andhta  Pra-
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 desh  he  was  convinced  of  the  demand
 and  he  virtually  agreed  to  pay  an
 additional  sum  of  Rs.  13  crores,  But,
 soon  after  coming  to  Delhi  he  has  re-
 vised  his  stand.

 When  the  representatives  of  the
 Andhra  Pradesh  Government  discussed
 with  the  Planning  Commission  the
 State's  annual  plan  proposals  for  1965-
 66  the  following  decision  was  record-
 ed:

 “Outlay  on
 Project  and  the
 Project  High  Level  Canal  and
 Area  Development  Programme
 under  Nagarjunasagar  Project  to
 be  financed  out  of  the  additional
 central  assistance  to  be  made
 available  from  the  Ministry  of
 Finance  might  be  kept  out  from
 the  present  discussion.”

 Nagarjunasagar
 Tungabhadra

 Again  there  was  a  request  of  the
 Government  of  Andhra  Pradesh  and
 again  it  says: —

 +  the:  representatives  of  the
 Ministry  of  Finance  have  ex-
 pressed  their  inability  to  pro-
 vide  any  additional  funds  this
 year.  It  has  however  been  in-
 dicated  that  representatives  of
 the  Government  of  India  would
 visit  the  Project  sites  in  August
 1965  iv  kcow  the  exact  progress
 and  recommend  the  actual  ad-
 ditional  outlay  required  in  1965
 66  in  order  to  keep  up  the  target
 af  creating  an  irrigation  poten-
 tia!  of  5.79  lakh  acres  by  June
 eee,
 1  cannot  understand  the  attitude  of

 the  Central  Government.  When  the
 Minister  goes  there  he  accepts  the  pro-
 posal  of  the  Andhra  Government;
 when  the  representatives  of  the  An-
 dhra  Pradesh  Government  come  here,
 the  Planning  Commission  accept  1
 and  take  त  decision;  but  this  Ministry
 says  that  they  want  to  examine,  they
 want  to  send  a  representative  and
 gee  the  progress  of  the  project.  1  do
 no  unders:and  how  the  *"  nistry  of
 Finance  behaves  like  this,  Once
 they  have  accepteg  and  committed  to
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 the  Government  of  Andhra  Pradesh,
 they  must  fulfil  their  commitment  to
 see  that  the  project  is  completed.

 If  this  additional  amount  of  Rs.  13
 crores  is  supplied  to  the  Government
 of  Andhra  Pradesh,  we  will  imme-
 diately  get  an  irrigation  potential  of
 about  6  lakh  acres  within  one  year.
 Therefore,  the  negligence  towards  these
 irrigation  projects  of  the  Central  Gov-
 ernment,  specially  the  Finencve
 Minister,  is  virtually  creating  gq  10
 of  trouble  in  the  execution  of  these
 projects.  1  would,  therefore,  8
 quest  the  Ministry  of  Finance  to  come
 forward  ang  give  at  least  this  addi-
 tional  amount  of  Rs.  13  crores  so  that
 the  additional  six  lakh  acres  can  be
 brought  under  cultivation,

 Apart  from  this,  the  Government
 are  not  appreciating  the  difficulties
 felt  by  the  Andhra  Pradesh  Govern-
 ment  regarding  foreign  exchange  and
 are  not  releasing  foreign  exchanre
 due  to  this  project,  They  are  re
 questing  tlme  and  again  for  Rs.  1
 crores  or  Rs.  60  lakhs,  Rs,  50  lakhs,
 Rs.  2  lakhs,  Rs.  3  lakhs  worth  of
 foreign  exchange  10  be  released  to
 complete  these  projects  but  this  Gov-
 ermment  does  not  at  all  cate  tg  see
 the  necessity  and  how  they  are
 solving  their  problems,  They  are
 virtually  refusing  time  and  again  to
 release  even  such  small  amounts  of
 foreign  exchange  to  complete  these
 projects.  Therefore,  I  request  this
 Government  to  release  immediat«ly
 the  necessary  amount  of  foreign  ex-
 change  to  complete  the  works  of
 Nagarjunasagar  project,  Tungabhadra
 Hingh  Level  Cana]  Project  and  Sri-
 sailam  Project,

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  Nagarjunasagar  Pro-
 ject  at  the  moment.

 Shri  Yallamanda  Eeddy:  I  am
 speaking  with  regard  to  the  particu-
 lar  policy  and  have  given  an  exam-
 ple  in  that  regard  so  that  the  Finance
 Ministry  may  understand  how  they
 are  creating  difficulties.
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 Then,  there  is  a  cement  factory
 near  that  Project  but  the  Govern-
 ment  are  not  allowing  the  use  of  this
 cement  for  this  project.  The  Gov-
 ernment  of  Andhra  Pradesh  have
 requested  the  Central  Government  at
 least  to  allow  this  cement  which  is
 virtually  produced  at  the  site  of  the
 project  to  be  useq  by  them.  I  hope,
 the  Government  will  look  into  the
 difficulties  of  the  Andhra  Govern-
 ment  and  see  that  sufficient  financial
 aid  is  given  for  the  completion  of
 these  projects  specially  in  view  of
 the  emergency.

 Shri  D.C.  Sharma  (Gurdaspur):
 Sir,  this  booklet  which  has  been
 given  to  us,  namely,  Demands  for
 Grants  (Excess)  for  expenditure  on
 Central  Government  (Excluding  Rail-
 ways)....

 Mr,  Deputy-Speaker:  We  are  on  Ex-
 cess  Grants(General),  not  Railways...

 Shri  फ.  ए.  Sharma:  Iam  speaking  on
 Excess  grants.  The  hon.  Deputy  Minis-
 ter  from  North  Bihar  laughs  because
 he  has  nothing  to  laugh  at  in  North
 Bihar,

 1  was  submitting  very  respect-
 fully  that  these  Grants  tel]  a  very
 dolefu)  tale  and  that  doleful  tale  18
 that  the  estimates  are  not  prepared
 Properly  in  advance,  that  the  charges
 which  are  to  be  levied  on  certain
 itemg  afe  mot  prepared  very  ac-
 curately  ang  that  the  money  that  is
 spent  is  not  spent  as  carefully  as  =  it
 should  be.  All  these  Demands  tell
 us  that  certain  things  which  should
 have  been  anticipated  by  these  minis-
 tries  have  not  been  anticipated.  They
 show  an  utter  lack  of  foresight  as  also
 an  utter  ignorance  of  the  accounting
 procedure  and  utter  disregard  of  the
 probable  expenditre.

 If  one  goes  through  this  booklet,  one
 finds  that  there  are  some  demands
 about  the  Nationa]  Highways,  I  think
 National  Highways  all  over  the  world
 and  specially  in  India  are  subject  tc
 the  vagaries  of  weather.  They  are
 subject  to  landslides,  breaches  and
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 floods,  all  over  the  world  that  bap-
 Pens,  But  if  one  takes  into  account
 the  Budget  estimates  of  other  countries
 one  finds  that  they  always  make  a  pro-
 vision  inst  such  for  cir-
 cumstances;  but  here  in  this  country
 what  can  be  forsee;  becomes  unfor-
 seeable  which  shows  how  the  persone who  prepare  these  estimates  and  put
 forward  these  Demands  suffer  from  a
 Kind  of,  if  I  can  use  that  phrase,
 financial  myopia.  They  know  that
 whatever  Demand  they  put  forward  on
 the  floor  of  this  House  will  be  granted. Therefore  they  do  not  take  any  trouble
 in  preparing  those  Demands  as  acru-
 pulously,  as  accurately  and  as  exactly
 as  possible.  1  these  Demands  tell
 that  story,

 If  some  money  js  to  be  paid  because
 some  people  have  been  upgraded,  there
 is  no  harm;  but  I  want  to  ask  why  he
 telephone  charges  of  these  ministries
 are  going  up  so  badly.  Why  is  it
 that  they  are  spending  so  much  moncy
 on  these  telephones?  Of  course,  thy
 will  say  that  this  does  not  matter  be-
 cuase  we  take  one  thing  from  one
 ministry  and  give  the  same  thing  to
 another  Ministry,  that  it  is  only  a  kina
 of  a  book  transaction,  both  the  minis-
 tries  belong  to  the  Government  0
 India;  therefore,  what  one  ministry
 takes  is  the  Government  of  Indin's
 money  and  what  the  other  ministry
 gives  is  the  Government  of  India's
 money,  I  agree  about  that.  But  I
 want  to  know  why  proper  check  ir
 not  kept  on  such  charges,  why  they
 are  mounting  so  heavily  during  these
 days  and  why  no  proper  procedure
 is  adopted  so  far  as  these  telephone
 Bills  and  other  things  are  concerned.

 1  know  that  something  haa  been
 given  to  NEFA.  They  have  marie
 some  advances  to  some  States.  I  want
 to  know  why  it  is  that  these  things
 were  not  foreseen;  why  it  is  that  more
 stores  were  not  purchased  #0  that
 they  should  be  able  to  satisfy  the  de-
 mands  of  there  persons,  As  I  wos
 soying,  all  these  exces,  demands,  whe-
 ther  it  ig  about  Customs  or  Stamps  or
 Pensions  or  it  18  in  respect  of  Anda-
 man  and  Nicobar  Islands,  ete.  ete,
 show  our  faulty  preparation  of  de-
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 mands  and  our  inexact  assessment  ct
 our  needs  and  our  very  very  defective

 ation  ang  spendi  of  the
 money  tha,  we  try  to  spend  on  these
 items,  I  think  that  these  excess  de-
 mands  which  are  placed  before  us
 show  that  the  Ministry  of  Finance,  be-
 cause  the  Ministry  of  Finance  is  the
 Ministry  which  is  the  milch  cow  of  al!
 the  Ministries.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Thank  you.

 Shri  D.  ९.  Sharma:  .doeg  not  ex-
 ercige  proper  supervision.  I  want  to
 ask  one  thing:  Why  is  it  that  the
 Ministry  of  Finance  does  not  exercise

 a  little  more  vigilance  and  a  iittle
 more  effective  supervision  over  the  de-
 Mands  that  come  forward  from  the
 various  Ministries?  1  think  to  bring
 forward  excess  demands  before  ary
 Parliament  in  any  part  of  the  worl¢--

 T  want  10  put  it  very  =omuildly—is  a
 kind  of  failure  on  the  part  of  the
 Ministry  of  Finance,  But  this  has
 become  a  hardy  annual.  Every  year
 we  have  such  demands.  Every  year.
 we  are  asked  to  vote  these  demands.
 ‘This  year  also  we  are  being  asked  to
 vote  for  something  which  happened
 two  or  three  years  back,  May  I  know
 how  is  it  that  they  discover  in  1965
 what  happened  in  1961  and  how  they
 discover  in  1966  what  happened  in
 19627,  1  think  this  time-lag  between
 the  discovery  of  excess  demands  and
 the  spending  on  those  demands  is
 something  which,  प  shauld  gay,  does
 not  speak  well  of  those  gentlemen—of
 course,  I  do  not  talk  of  these  Minis-
 ters;  they  do  not  have  much  to  do  with
 these  things—who  are  responsible  for
 the  day-to-day  administration  of  the
 Finance  Ministry  and  who  are  respon-
 sible  for  the  preparation  of  the  est:-
 mates.  1  think  it  does  not  speak
 well  of  them.  Therefore,  1  think,  for
 proper  budgeting,  the  hon,  Minister
 should  appoint  a  committee  or  2
 commission  so  that—I  do  not  bother
 about  suppl  ya  d  they
 ate  y—these
 become  something  of  the  past  and  they
 do  pot  come  befere  us  every  year.
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 Some  commission  or  some  committee
 should  be  appointed  so  that  the  officers
 of  the  Ministry  of  Finance  are  taught how  to  prepare  the  estimates,  how  to
 ‘tant  money  for  those  estimates  and
 how  to  gee  to  it  that  the  money  that  is
 granted  is  spent  properly  and  that  no-
 body  goes  over  the  limit  which  has
 been  prescribed.  I  think  this  is  gome-
 thing  very  necessary  for  the  financial
 health  of  our  country.

 Shrimati  Tarkeshwari  Sinha
 (Barh):  Mr.  Deputy-Speaker,  Sir,  the
 scope  of  the  excess  demands  is  not
 very  large  but  I  would  like  to  men-
 tion  some  of  the  points  here,

 Firstly,  Demand  Nos.  24  and  25
 mention  that  some  reimbursement  had
 to  be  made  to  the  Navy  for  keeping
 motor  launches  by  the  Customs  and
 some  payment  had  to  be  made  by  the
 Customs  in  the  normal  reimbursement
 to  Central  Excise.

 Sir,  it  Was  very  reassuring  to  find
 when  the  hon.  Deputy  Minister  said
 that  he  believed  that  during  his  time
 he  would  be  able  to  do  away  comple-
 tely  with  smuggling.  Nothing  is  more
 assuring  than  that—may  God  biess
 him  in  hig  efforts,  But  1  would  like
 to  say  this  that  he  summarily  disposed
 of  the  point  regarding  opium  smug-
 gling.  There  are  so  many  types  of
 smuggling  being  done.  It  may  be
 that  cultivation  of  opium  may  be  es-
 trieted  because  the  Government  has
 control  over  its  cultivation.  अश्
 fore,  the  credit  should  not  be  taken
 by  anybody  that  contro]  has  been  ex-
 ercised  over  the  production  of  opium.
 But  what  happens  is  that  from  the
 border  areas  of  Bhutan,  Sikkim  and
 Nepal  and  probably,  as  Mr.  Borooah
 pointed  out,  from  the  border  areas  of
 NEFA,  Burma  and  other  places,  the
 opium  docs  come  and  there  is  no
 machinery  by  which  effective  check-
 up  can  be  effected,  This  is  a  sort  of
 talk—I  do  not  know—and  it  is  sug-
 gested  that  the  opium  is  emuggied
 through  border  areas  and  that  some
 Private  planes  are  being  used  here
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 As  to  how  far  this  is  correct,  I  do  not
 know.  I  think,  the  Customs  and  Cen-
 tral  Excise  Department  should  have  not
 only  the  facility  of  Navy  but  that  they
 should  also  have  some  private  planes with  them  to  locate  those  arear  where
 they  can  have  more  effective  mop-
 ping  up  operations  The  opium  is
 not  grown  here  and  it  is  very  easily
 carried  through  border  areas  by  many
 traders,  It  is  practised  on  g  large-
 scale.  There  is  no  doubt  about  that.

 Then,  I  come  to  Demand  No,  50—
 Zonal  Councils,  Thig  is  very  funny,
 From  the  explanation  I  find  that  an
 officer  who  was  re-employed  and  who
 was  getting  a  pension  was  re-em-
 played  from  the  original  date  when  he
 retired  and,  in  place  of  pension,  he
 was  given  a  full  salary  and  for  that
 an  excess  demand  hag  been  asked  for.
 I  do  not  understand  the  reason  why
 special  consideration  was  shown  to
 that  officer  and  why  his  arrears  of
 pension  were  not  accepted  as  such  but
 they  were  given  to  him  as  the  salary
 from  the  date  he  was  drawing  the
 pension,  That  is  very  funny.  I  do
 not  understand  why  he  was  given  the
 salary  from  the  original  date  when  he
 retired  from  service.  I  think  this  is
 an  unhealthy  practice  for  which  you
 ask  for  an  excess  demand  from  Parlia-
 ment.  This  is  a  kind  of  back-door
 treatment  to  Parljament.  1  think  such
 cases  should  not  come  10  Parliament.
 It  does  not  really  do  good  to  the  pres.
 tige  of  Government,  1  do  not  think
 this  is  qa  very  healthy  practice.

 Then,  I  come  10  Demand  No.  57.
 Here.  I  have  only  to  say  this  much  as
 to  why  this  kind  of  situation  is  allow-
 ed  to  occur.  1  know  that  same
 iron  and  stee]  manufacturers  had  been
 asking  for  the  increase  of  retention
 price  and  the  Government  was  not
 agreeing  to  that  and  ultimately  a  situ-
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 healthy.  If  they  do  not  feel  that  the
 decision  is  sound  and  healthy,  then
 they  should  have  tic  courage  10  stick
 to  certain  proposals.  1  certainly  feel
 that  this  kind  of  pressure  tactics
 which  went  on  for  years  should  not  be
 allowed  to  be  the  general  pattern,  that
 is,  anybody  could  put  pressure  on  the
 Government  and  after  sometime  the
 Government  comes  to  terms  with  that,

 Now,  I  come  to  Demand  No.  91
 which  deals  with  Communications  in-
 cluding  Nationa]  Highways,  About
 these  nations!  hignways,  the  national
 highways  form  a  considerable  part  of
 lateral  roads  which  are  not  specially under  the  Defence  Border  Roads  Or-
 ganisation.  But  1  understand  that  the
 lateral  roads  which  gte  being  manned
 by  the  Communicationg  Ministry  are
 of  much  importance  so  far  ag  ९
 defence  potential  is  concerned,  A
 lot  of  delay  js  taking  place  there.

 The  Border  Roads  Organisation  had
 the  facility;  they  used  to  invite  ten-
 dora;  the  ultimate  discretion  was  theirs
 and  the  work  was  done  considerably
 faster  than  actually  the  normal  build-
 ing  up  of  the  road.  Those  border
 roads  which  are  not  primarily  under
 the  Border  Roads  Organisation  and
 which  have  been  pul  in  the  organisa-
 tion  of  lateral  roads  do  not  get  that
 kind  of  quick  results  as  they  should,
 but  they  are  nonetheless  important for our  defences  and  8180  for  our  security.
 Therefore,  1  submit  to  the  hon.  Min-
 ister  to  really  expedite  the  organisa-
 tion  and  keep  this  organisation  on  the
 same  footing  as  the  Border  Roads
 Organisation

 We  had  very  many  valuable  person-
 nel  who  were  manning  the  Border Roads  OF  isation.  The
 there  is  for  three  years;  they  are,

 fore,  there  only  for  three  years ation  developed  that  the  Gover
 had  to  agree.  I  do  not  really  feel
 that  this  is  quite  healthy  for  the  Gov-
 eproment  to  create  an  impression  that
 even  u  reasonable  thing  that  they
 have  to  do  is  on  pressure.  They
 shoulg  stice  to ४  decision  if  they  fee!
 thar  thay  dachiion  is  quite  sound  and

 and  ere  ultimately  discharged.  I
 would  submit  to  the  hon.  Minister,
 sinee  both  the  organisations  are  under
 his  contro).  to  see  that  all  those  who
 were  employed  in  the  Border  Roads
 Organisation  and  were  ultimately  dis-
 charged,  are  employed  again  in  the
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 Lateral  Roads  Organisation,  which  is
 also  a  par,  of  the  Communications
 Ministry.  Those  young  boys,  who  have
 suffered  ard  who  have  bravely  faced
 the  front  and  all  the  hardship  of  bejng
 in  the  front  while  laying  the  roads
 under  all  kinds  of  difficult  situation
 should  not  be  thrown  in  the  streets.
 It  should  be  a  policy  of  the  Govern-
 ment  to  absorb  those  people  whose
 contract  terminates  in  the  Border
 Roads  Organisation  in  the  Lateral
 Roads  Organisation,  which  is  also d  by  the  C  icati  Min-
 istry.

 Lastly  1  come  to  the  Delhi  Capital
 Outlay.  Delhi  capital  outlay  ig  being
 provided  for  acquisition  of  land  and
 some  payment  had  to  be  made.  The
 Delhi  Development  Authority  has  no
 justification  for  asking  even  a  single
 penny.  I  understand  that  they  have
 kep;  the  land  with  them  for  years—
 I  do  not  know  whether  the  hon,  Min-
 ister  would  correct  me;—they  have
 virtually  monopolised  the  land,  whose
 valuation  ig  about  Rs.  50  crores,  for
 years  together  they  are  not  doing
 anything  with  the  land;  the  land  is
 lying  fallow;  they  are  not  allowing
 anybody  to  do  any  construction  work
 on  that  lend.  The  Government  15
 certainly  lesing  the  revenue  which  can
 accrue  to  it  on  leasing  the  land;  the
 Government  is  also  losing  considerable
 municipal  tax  and  other  taxes;  which
 would  have  accrued  to  it  if  normal
 construction  and  development  had
 been  allow2d  on  it.  This  Delhi  Deve-
 lopment  /.uthority  has  become  the
 super  master,  even  of  the  Cabinet.
 Cabinet  Ministers’  proposals  are  being
 turned  down.  It  is  acting  as
 8  super  master  of  the  Govern-
 ment.  Living  in  the  heart  of  the
 Central  ‘Sovernment—the  Central
 Cabinet  mets  here—and  under  their
 very  nose,  they  are  behaving  as  im
 dependent  authorities  with  no  obliga-
 tions  what  oever.  Who  is  going  to  tell
 ‘hem  that  all  these  losses  which  they
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 are  incurring  run  not  only  to  lakhs
 but  to  crores?  They  have  no  justifi-
 calion  whatsoever  to  ask  for  excess
 grants,  I  would  appeal  to  the  Fin-
 ance  Minister—since  the  Home  Minis-
 ter  is  not  here,  I  shall  appeal  to  him
 through  the  Finance  Minister—to
 completely  reorganize  the  Delhi  Deve-
 lopment  Authority.  Please  go  and
 hear  what  people  talk  about  the  Delhi
 Development  Authority.  Their  only
 programme  is  to  kecp  things  bogged
 down  and  they  get  some  sadistic
 pleasure  out  of  that.  Thig  is  some-
 thing  intolerable  and  I  hope  the  Fin-
 ance  Minister  would  give  attention  to
 it.  Probably  this  has  not  come  to  his
 notice  because  smaller  people  have  no
 access  to  him.  If  he  takes  it  into  his
 head  to  do  something,  I  am  sure  he
 will  really  be  able  to  do  something
 about  ॥  and  the  whole  of  Delhi
 will  bless  him  for  that.

 I  thank  you  for  having  given  me  the
 opportunity  to  speak.

 आआ  बआत्मीकी  (पुर्जा)  :  उपाध्यक्ष
 महोदय,  अतिरिक्त  व्यय  की  मांगों  का  समर्थन
 तो  मैं  करता  हूं  लेकिन  खाली  ऐसे  ही  नहीं  t

 जहां  तक  हमारी  नौसेना  या  अन्य  सेना
 सम्बन्धी  विभागों  का  सम्बन्ध  है,  उस  पर  यदि
 अधिक  व्यय हो  जाता है,  भाज की  जैसी

 स्थिति  है  उसको  देखते  हुए  यदि  इन  विभागों
 पर  अधिक  व्यय  होता  है  जिनका  सम्बन्ध
 युद्ध  से  है,  तो  उसको  आवश्यकता  पर  तो  मैं
 विश्वास  कर  सकता  हूँ,  लेकिन  भनेक  प्रकार
 के  अन्य  विभाग  हैं  जिन  पर  जो  अधिक  व्यय
 हो  रहा  है  वह  उचित  नहीं  है  ।

 काफी  दिन  से  इस  सदन  में  और  इस
 के  जाहर  भी  यह  चर्चा  चल  रही  है  कि  हर
 एक  विभाग में  स्थिति  के  शिकार  बचत
 की  जानी  चाहिए,  लेकिन  मुश्किल  तो  यह  है
 कि  बचत  बचत  कहते  हुए  बचत  का
 विभाग  ही  खतरे  में  पड  गया  है  भोर  किसी
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 विभाग  में  बचत  नहीं  हो  रही  है  t  सभी
 प्रकार  के  विभागों  में  जो  अनुचित  व्यय  हो
 रहा  है  उसके  न  रुकने  का  भी  एक  कारण
 है।  जो  लोग  इन  विभागों  के  लिए  व्यय  की
 राशि  निर्धारित  करते  हैं  बे  विचार  की  दो
 धाराओं  में  बहते  हैं  और  इस  प्रकार  के  भी
 कार्य  सामने  आते  हैं  कि  यदि  किसी  पुल  का
 तखमीना  एक  करोड़  रुपया  लगाते  हैं  लेकिन
 जब  उसके  निर्माण  के  बारे  में  अन्तिम  रूप
 से  विचार  किया  जाता  है  तो  उसका  व्यय
 ठाई  करोड़  बैठता  है  t  तो  हमें  ऐसा  प्रतीत
 होता  है  कि  जिस  अफसरी  भष्टाचार  को  हम
 प्र  करना  चाहते  हैं  वह  पूर  नहीं  हो  रहा  है।
 मंत्री  महोदय  को  मालूम  है  कि  सरकार  ने
 इस  अफसरी  भ्रष्टाचार  को  दूर  करने  के  लिए
 विजिलेंस  कमीशन  बिठाया  है  जो  इसकी
 निगहबानी  करता  है,  लेकिन  यह  आअष्टाचार
 पूर  नहीं  हो  रहा  है।  वह  तो  बढ़  रहा  है  और
 तमाम  विभागों  में  अनाप  शनाप  खर्च  होता  है
 और  बचत  की  ओर  बिल्कुल  व्यान  नहीं  दिया
 जाता

 और  सबसे  बड़ी  जात  तो  यह  है  कि  जी  ढाई
 हजार  साया  या  उसके  ऊपर  की  तनख्वाह
 वाले  हैं  उनके  वेतन  तो  बढ़  जाते
 हैं,  लेकिन जो  बेचारे  चतुर्थ  श्रेणी  के
 कर्मचारी  हैं  वे  वही  सी  रुपए  के  कुछ  उपर  या
 कुछ  नीचे  लटके  रहते  हैं  ।  मैं  मानता  हूं  कि
 इस  समय  देश  पर  पाकिस्तान के  आक्रमण
 के  कारण  छतरा  है,  लेकिन  हमारे  ये  भाई
 उस  खतरे  से  लड़ने  के  लिए  तैयार  हैं,  और
 अगर  आज  इस  आत  की  गणना  की  जाए  कि
 सेनाओं  में  किन  के  बच्चे  लडने  को  तैयार  हैं
 और  लड  रहे  है  तो  आपको  इन  गरीब  लोगों
 की  संख्या  अधिक  मिलेगी  ।  लेकिन  स्थिति
 यह  है  कि  जो  हमारे  जवान  आज  देश  की  रक्षा
 के  लिए,  देश  के  आत्म  सम्मान  के  लिए,  देश
 की  अभुसत्ता  और  अखंडता  के  लिए  लड
 रहे  हैं,  यहां  उनके  मां  बाप  जो  काम  करते
 हैं  उसका  उनको  बहुत  कम  बेतन  मिलता  है  |

 में  समझता  हूं  कि  माननीय  मंत्री  जी
 उस  ओर  विशेष  ध्यान  देंगे  कि  जो  गमत
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 तरीके  से  बचा  हता  है  यह  वाद  हो  और
 लालफीता-शाही खत्म  हो  ।  हम  देखते  हैं
 आज  भी  लालफीते  का  डोरा  चलता  है  भौर
 उसी  के  कारण,  उसी  के  जादू  के  कारण  ज्यादा
 खर्चा  होता  है  ।

 हमारे  माननीय  मंत्री  जी  भर्य  के  बढे
 प्रकाण्ड  पंडित  हैं  1  लेकिन  मेरा  निवेदन  है  कि
 हमारी  अर्थ  नीति  ऐसी  होनी  चाहिए  कि  जो
 a  हो  ।  मैं  निवेदन  करना  चाहता  हूं  कि
 लक्ष्मी  कौर  भर्य  में  भीतर  है  मथ  में  वार्ता
 होनी  चाहिए,  भौर  लक्ष्मी  में  चंचलता  होनी
 चाहिए।  जब  लक्ष्मी  अर्थ  बन  जाती  है  तो  उसमें
 चंचलता  के  स्थान  पर  दृढता  भानी  चाहिए  ।
 मैं  अहुत  थोडे  से  शब्दों  में  यह  कहना  चाहूंगा  कि
 मंत्री  महोदय  उधर  ध्यान  दें  कि  व्यर्थ  के  गर्भ
 बन्द  हों  ।

 अगर  नौसेना  के  लिए  या  सेना  को  भर्ती
 के  लिए,  या  देश  के  लिए  पनड्म्बियां खरीदने
 के  लिए  बह  अधिक  व्यय  करें  तो  देश  उसको
 बरदाश्त  करेगा,  लेकिन  अन्य  विभागों  में
 जो  अनुचित  व्यय  हो  रहा  है  उसे  देश  बरदाश्त
 नहीं  कर  सकता  ।

 मैं  बहूत  थोडे  से  शब्दों  में  डिमांड  नम्बर
 34  और  25  पर  जो  कि  समुद्दी  रास्ते  से

 और  धरती  के  रास्ते  से  स्मगलिंग  से  सम्बंधित
 हैं,  कुछ  कहना  चाहता  हूं  t  ये  जो  दोनों  अकार
 का  स्मगलिंग होता  है,  समूह  से  कौर  धरती
 से,  इसमें  जोली  दामन  का  साथ  है  ।  अगर
 आप  इनके  इस  बोली.  दामन  के  साथ  को
 तोड  दें  तो  इस  स्मगलिंग  को  रोका  जा  सकता
 है  भज  सब  प्रकार  का  स्मगलिंग  देश  में
 अल  रहा  है  भौर  कुछ  लोग  सरकार  के  देखते
 हुए  स्मगलिंग  वारा  मानदार  हो  रहे  हैं  ।  मैं
 इसे  बरदाश्त  नहीं  कर  सकता  ।  मैं  मंत्री  जी
 का  प्यार  इस  भोर  दिलाना  चाहता  हूं  कि
 इसको  रोकने  के  लिए  सख्त  कदम  उठाने
 जाहिए  भर  ऐसी  व्यवस्था  की  जानी  चाहिए
 कि  स्मगलिंग  करना  बन्द  हो  आजाए  ।  मैं  भाषा
 करता  हूं  कि  मंत्री  जी  इस  ओर  प्यार  दें  ।
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 [ओ  बामाको]
 अन्त  में  मैं  विल्लो  एडमिनिस्ट्रेशन के

 आरे  में  कुछ  कहना  चाहता  हैं  ।  इसका  व्यय
 बराबर  बढ़ता  जा  रहा  है  ।  इसका  काम
 कैसा  चलता  है  यह  तो  अलग  बात  है  ।  दिल्‍ली
 का  प्रशासन  अपने  व्यय  के  मामले  में  आत्म
 निर्भर  हो  सके  इसके  लिए  आपने  साधन  नहीं
 अपनाए  हैं  ।  दिल्‍ली  एडमिनिस्ट्रेशन में  जमीन
 को  हासिल  करने  के  लिए  घौर  जमीन  का
 विकास  करने  के  लिए  अतिरिक्त  रग  हमा
 है  मैं  तारकेश्वरी  जी  के  शब्द  मे  और  वद्ध
 करके  यह  कहना  चाहता  हूं  १  वहां  नो  जमोन
 का  बिकना  क्या,  जमीन  का  व्यापार  होता  है,
 जमीन  का  विकास  नहीं  होता  ।  राज  जमीन
 उन  लोगों  को  उपलब्ध  नहीं  हो  रही  है  जो
 धरती  के  बिना  रहेते  हैं,  जैसे  हरिजन  भारी  ।
 इनकी  तो  जमीन  छीनी  जा  रही  है  चकबन्दी
 आदि  के  द्वारा  -  आज  जमीन  के  बारे  में  अजीब
 तरीके  से  सोचा जा  रहा  है।  उसका
 लाभ  जो है  वह  इन  लोगों  को
 नहीं  हो  रहा  है  और  इसलिए  यह
 आवश्यक  है  कि  उस  भोर  मंत्री  महोदय
 ध्यान  दें  ।  इसी  प्रकार  से  दिल्ली  के  इन्दर
 आत्मनिर्भरता लाने  के  लिए,  व्यय  की  दृष्टि
 से  आत्मनिर्भरता लाने  के  लिए  दिल्‍ली  के
 अलमारी  बनाने  का  प्रयत्न  करना  चाहिए  ।

 उपाध्यक्ष महोदय  :  माननीय  सदस्य
 का  समय  समाप्त  हो  गया  है  ।

 आओ  बा सत् मोको  :  हमारी  नी  सेना  के  बड़े
 को  बलशाली करने  के  लिए,  हवाई  बेड़े  को
 बलशाली  करने  के  लिए  तथा  सारी  अपनी
 सैनिकों  को  हर  दृष्टि  से  |:  करने  के  लिए
 जितने  रुपये  व्यय  करने  आवश्यक  हों  वे  किये
 ही  जाने  चाहिएं  ny  पाकिस्तान को  मुंहतोड़
 जवाब  देने  के  लिए  जितना  भी  पैसा  खर्च
 करने  की  आवश्यकता हो  वह  खर्च,  किया
 आना  चाहिए लेकिन सरकार  के  अन्य  विभागों
 में  एक  किफायतशारी का  आन्दोलन  चलाया
 आय,  मितव्ययता का  एक  कैम्पेन  सरकार
 चलाये  और  बचत  कर  के  देख  व  जनता  के

 SEPTEMBER  18,  1086  DEG.  (General)  5334

 सामने  एक  सादगो  और  किफायतशारी का
 आदर्श  उपस्थित  करें  ।  अगर  सरकार  द्वारा
 वहां  पर  सादगी य  तपस्या  व  त्याग का
 व्यवहार  किया  जायगा  और  बचत  कर  के
 दिखलाई  जायगी  तो  उसका  समस्त  देश
 पर  एक  अच्छा  प्रभाव  पड़ेगा  ।  देश  यह
 जानना  चाहता  है  कि  जहां  आप  ढेरों  से
 सादगी  व  तपस्या  वे  त्याग  का  जीवन
 बनाना  देखना  चाहते  हैं  वहां  भाप
 स्वयं  कितनी  सादगी  य  तपस्या व  त्याग
 से  रहते  हैं?  यह  बात  सत्य  है  कि  वही  सरों
 को  सादगी  व  तपस्या  व  त्याग  का  जीवन
 बिताने  को  कह  सकता  है  जोकि  स्वयं  उसके
 अनुरूप  आचरण  करे  ।

 अंक  हम  सस्य  पथ  पर  हैं,  धर्म  के  मार्ग
 पर  हम  चल  रहे  हैं  इसलिए  अंतिम  विजय
 हमारी  निश्यित  है  ।  चूंकि  हमारे  साथ  ईमान
 है  इसलिए  अनिल  जीत  हमारी  ही  होगी  ।

 Sbri  क  T.  Krishnamachari:  There
 has  been  a  slight  misunderstanding in
 regard  to  the  scope  of  this  particular
 Proposal  before  the  House.  This
 matter  has  been  gone  into  by  the
 Public  Accounts  Committee,  and  it  is
 on  their  recommendation  that  this  re-
 gularisation  is  taking  place.

 1  am  very  grateful  to  my  hon.
 friend  Shri  Balmiki  who  has  just  sat
 down,  for  his  very  complimentary  re-
 ferences  to  me.  I  quite  recognise  that
 there  is  room  for  tightening  uc  the
 budgeting.

 Shri  Sham  Lal  Saraf:  I  think  the
 hon,  Minister  has  not  followed  him.
 He  has  asked  the  hon.  Minister  to
 take  to  sdmyasa.

 Shri  T.  Tr  Krishnamachari:  1  did
 follow  quite  a  bit  of  it.  I  recognise
 that  there  is  room  for  tightening  up
 the  budget,  which  is  all  the  concern
 of  us  now.  It  is  not  a  question  of  the
 individual  Demand,  but  it  is  a  ques-
 tion  of  genera]  procedures  in
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 ace  where  we to  the  tightening  up  of  the  budg
 and  expenditure  by  the  various  Min-
 istries.  There  ig  yndoubtedly  consi-
 derable  room  for  improvement.

 The  year  under  review,  namely  1962-
 63  had  been  a  peculiar  year  because
 ‘we  Were  just  thrown  jnto  the  midst  of
 a  war.  But  also,  there  is  this  fact
 which  has  to  be  borne  in  mind.  1
 tam  sorry  my  hon.  colleague  Shrimati
 Tarkeshwari  Sinha  is  not  here.  Fhere
 are  certain  things  which  are  inesca-
 ‘pable.  For  instance,  there  is  the  item
 where  she  particularly  objected  to  the
 excess  demand,  and  that  is  in  regard
 to  the  steel  equalisation  fund.  That
 is  something  which  we  cannot  escape.
 ‘We  cannot  say  that  we  had  budgeted
 for  Rs.  28  crores  but  we  got  Rs.  34
 crores  in  fact,  but  we  should  not  have
 got  it.  A  precise  estimate  of  what
 the  accrual  to  the  steel  equalisation
 fund  towards  the  end  of  the  year  will
 be  depends  upon  a  variety  of  factors
 over  which  Government  have  really
 no  control,  and,  there  an  accurate
 budgeting  is  not  possible.  If  we  get
 extra  money  into  the  steel]  equalisa-
 tion  fund  and  we  have  to  legitimize
 it  so  that  that  money  can  go  into
 the  Equalisation  Fund,  then  we  have
 really  got  to  do  it  by  means  of  some
 such  procedure,  b  We  do
 it  by  means  of  subsequent  Demands.

 Also,  in  regard  to  customs  and
 Central  excise,  there  is  a  certain  ex-
 penditure  which  comes  later  in  the
 year  and  which  is  not  estimated  in  the
 revised  estimates,  and  which  we  can-
 not  really  envisage  at  that  time.  Pro-
 vided  the  expenditure  is  relatively
 small,  and  which  it  is  in  these  cases, b  the  exp  ©  in  regard  to
 these  two  items  is  Rs.  18  lakhs  and
 Rs.  6  lakhs  respectively,  it  has  to  be
 regularised;  these  are  inescapable,  and
 that  is  why  we  have  the  procedure  of
 Excess  Demands.  At  the  same  time,
 there  are  other  things  which  could
 be  estimated,  no  doubt,  I  think  that
 we  should  progressively  diminish  the
 area  of  such  excess.  But  excess  De-
 mands of  some  kind,  so  long as  the size  is  not  very  big.  are  bound  to  he
 there.  because  unlike  in  comercial

 Lg  can  do  the
 accounting  later  on,  there  are  strict
 procedures  for  accounting  for  Gov-
 ernment  expenditure,  ang  an  explana-
 tion  given  not  only  for  the  outgo  but
 also  for  the  inflow.  This  is  some-
 thing  which  is  inescapable  in  the
 acheme  of  things  under  which  we
 operate.

 I,  therefore,  submit  that  while  the
 criticism  that  has  been  made  in  regard
 to  the  general  process  of  budgeting
 is  something  which  ig  relevant  and  has
 to  be  taken  into  account  not  only  by
 the  Finance  Ministry  but  also  by  the
 other  Ministries  concerned.  the  basic
 fact  of  some  kind  of  excess  expen-
 diture  will  be  there.  In  fact,  there
 have  been  certain  readjustments  अक
 that  the  outgo  has  no,  been  very  great
 in  many  cases,  but  even  so,  the  accoun-
 ting  procedures  are  so  strict,  and  they
 have  to  be  strict,  ang  in  order  ta
 satisfy  those  procedures  these  kinds
 of  Excess  Demands  have  got  to  he
 brought  forward.

 As  regards  the  remarks  made  in  re-
 gard  to  the  DBA,  that  ig  a  matter
 which  T  am  sure  the  hon.  Minister  in
 charge  of  its  administration,  wether
 it  be  the  Health  Minister  or  the
 Works  and  Housing  Minister,  will  take
 note  of.  I  stall  pass  these  things  on
 to  them.  Otherwise,  I  have  nothing
 much  to  say  In  regard  to  the  proposal
 before  the  House.

 Mr,  Deputy-Speaker:  The  question

 “That  the  respective  excens
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of
 the  Order  Paper  be  granted  to
 the  President  to  make  gong  the
 amounts  अफशा  1  during  the  yeer
 ended  31s;  day  of  March.  1903.
 in  respect  of  the  following  De-
 manda  entereqd  in  the  second
 column  thereof:

 Demands  Nos.  1,  24,  25,  27,  28,
 31,  आ,  56,  87,  91,  98,  98,  116,  127,
 140  and  142",

 The  motion  twas  adopted,
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